
IN THE CE:.JTRAL ADHii<JISTR.nrIVE :1R IBJNAL JAIPJrt 3Et:CH 

JAIP:.JR. 

0 .;~.No .153/93 :Jt. of order: 5.7.93 

. Applicant . .Jr .Kuldeep Kumar 

Vs. 

Union 0£ India & Ors • . Respondents . 
. Counsel for applicant . JVtr .Akhil Simlot 

. Counsel for respondents . 
CORAM 

Hon'ble Hr.Justice D.L.11ehta, Vice Chairman 

Hon' ble Mr.O.P.Sho..rma, !ember (Aa.m.). 

PER HO:J' BLE MR .JUSTICE :).L.MEHI1A., VICE CHJ.GF.MA.N. 

Mr. U .D .Sharma, counsel for the respondents 

su:'Jmits that ti1ey are going to restore the benefit 

available unde:::- the ju:igment Dr.o.z.:1ussain Vs. 

:mion of India decided by the Hon' ble Supreme Court 

on 15.11.89 in favour of the applicant. Mr.J.D. 

Sharma also submits that the respondents are also 

going to withdraw the ocier J?.nnexure :A-7 duted 

15. 2. 93. It is expected that necessary orders 

shall be passed immedictely as undertaken by the 

counsel for the respondents. 

2. In the li9ht of t"J..ie above submissions, the 

petition is disposed of accordingly. The order 

dated 15. 2. 93 (A.nnx .A-7) be withdrawn ana. the 

benefit ~f t~e judgment referred to atx:we should be 

given immediately. 

CG. 
( 0. P .Sharm:i.) 
Member(A) Vice Chairman. 
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